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having jurisdiction over more than one 
State, it was provided that the Advo
cate-General of each of the States 
shall be the Chairman by rotation lor 
a period of two years. In the case of 
the Bar Council of Delhi, it was pro
vided that an Advocate nominated by 
the Central Government shall be the 
Chairman for a period of two years.

(b) The Government is considering 
the question of amending the Act with 
a view to restoring the position as it 
stood prior to the amendment made in
1976.

Dead lock over Agreement signed by 
Indo-Bonnah Petroleum Company

5764. SHRI DINEN BHATTACHA- 
RYYA; Will the Minister of PETRO
LEUM AND CHEMICALS AND FER
TILIZERS be pleased to state:

(a) whether it is a fact that even 
after signing of draft agreement by 
the Management and Union, the final 
long term settlement of Indo..Bur. 
Biah Petroleum Company is in a 
deadlock for more than one year due 
to its non-approval by the Bureau of 
Public Enterprise and his Ministry; 
and

(b) if so, the reasons therefor?
THE MINISTER OF PETROLEUM 

AND CHEMICALS AND FERTILl^ 
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). There has been some de
lay in the clearance of the proposal 
lor Long Term Settlement covering 
the labour staff of Budge Budge Ins- 
tallaion of the Indo-Bormah Petro
leum Company Limited. The propo
sal has since been cleared by Gov
ernment..
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576$. SH$I l^mZSH JOARDES: 

Wfll toaister of RAILWAYS be 
pleasM to state:

(a) whether the Railway Board has 
<tart« the cases of
worfc^s wfio #fere^ victimised before

2, 1977 Written Answers
and after the 1974 Railway Strike, for 
participating in the Trade Union acti. 
vities and movements'^and

(b) what is tKe Government’s attL 
tude towards the said vijstimised 
workers?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b ). It was made clear in 
the Railway Minister’s Budget Speech 
that all dismissed and removed em
ployees of May 1974 strike will be 
reinstated, all break in service con
doned, transfers annulled and all 
such punitive action rectified. This 
has been implemented.
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